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central Administrative Tribunal, Prinoipal Bench

o.A.901/2000

New Delhi , this the 2Sth day of November, 2000
Hon'ble Mr.Kuldip Singh,Member (J)
Hon'ble Mr. M.P. Singh, Member (A)

Juatice Krishna Murari Agarwai.aged
j- •• -w K7 ^ I 1} ̂ i t- 3 X n I ̂  n

about 85 years, eon o. lai-
Prasad Agarwa I , Ex-Cha i rmaii, ^
Ci^nt^al Adin i n i st rat ! ve Tributtai , ^
Present 1 y res i d i ng ai C-4 , Sama .a oo , on, ,
Ra i pur,Madhya Pradesn

CBy Advoca te; Shr i O.K.Son i)
Versus

Union of India; through;

^'^nlKjX-rXarsonnei ,Publ ic Grievances
and Pens i ons,Depar t men t of
Personnel and Training,
North Block,New Delhi

^  7 The Secretary,Ministry of
Law and Justice,Department of
Jus t i ce,Ja i sa1rner House
New DeIh i

3. The Registrar, ^ ^
Cent ra 1 Adm i n i s t ra t i ve i r uiuna !
Pr'ncipai Bench , Far i dkot Houee, -i,^4 ..
cLpernicua Mara.New Delhi ■ •.Reapondenta

CBy Advocate: Shri V.K.Mehta,proxy for Shri N.S.Mehtaj
HRHFR (ORAL)

Rv Hon'hie Mr. Kuidip Singh, Mdmbep (d)

Learned counsel for appl icant submi ts that

'  i j-, view of the judgment del ivered in OA 1576/99, trtis

case may be returned to him to present it before the

proper forum. Prayer ai iowed. Registry is directed

/d i nesl'i/

to the appI icant1-, ,!• relurn I hy

prsaentat ion before the pr oper fotuirr .

( M.P Singh ) ' fn
Member (A)
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